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C.A.357/57, Dt, of Decisiop : 25-09-GB/

K.Chandraiah ..Applicant.‘
s
1. The Superintendent of Post Cffices,

Karimnagar Division, Karimnagar. \

2, The Superintendent of Post Cffices, ‘
Khammam Division, Khammam,

3. The Chief Postmaster General, “ J
A,P,Circle, Hyderahad. . «Respondent

Mr.K,Sudhakar Reddy

Counsel for the respondents : Mr.V,Rajeswara Rao, Addl.CGSC,

Counsel fer the applicant

CCRAM: =

THE HCN'BLE SHRI R, RANGARAJAN : MEMBER (ADMN.)

THE HCN'BLE SHRI RB,S,JAI PARAMESHWAR : MEMBER (JUDL.)
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ORDER

CRAL ORDER (PER HON'BLE SHRI B,.S,.JAI PARAMESHWAR : MEMBER {JUDL.)})

None for the applicant. Heard Mr,V,Rajeswara Rao,
learned counsel for the respondents,
2. The applicant herein was Postman on 30-08~81., He wasg
promoted as Postal Assistant under the incentive scheme as per
DG P&T letter No,62-11/61-SPB dated 30-5-63 and was allotted to
Kharmam Division as per order No.RE/1-18/89-60 dated 29-12-89,
The educational qualificatiors prescriked for the post of Fostman
under the DG P&T letter cated 30-5-63 was matficulation or its
equivalent examination, However, by the DG posts, New Delhi,
letter ¥o.60-~127/25-SPB.I dated 31-3-89,the qualificaticn for the
pdst of Postman was revised tc 10+2 cadre of XII Class,
3. As the applicant was onlgfhatrjculate,he was directed to
acquire the required qualification during the year 1996, Hence,
he had filed OA,763/96. In that OA the applicant was given ore morJ
chance to acguire the requisite qualificatiens during the calander
year 1996 asnd it was specifically Stated, that the saic concession

would not apply thereafter,

4. It appears that the applicant had not acquired the

QUalificatiOnyathj\QQE.




-

&. The'applicant has filed this OA to grant time for passing

the 10+2 examination to end of the calancer yeér 1997,

6. Earlief the applicant and others had filed CA,481/93,
The said OA was disposed of 23-3-94, It was decided on purely
ef;equitahle consideration permitting the applicants therein to
acquire the requisite qgualification,

7. Relying upon the order in OA.481/93,lthe appligant was

given again another chance to pass 10+2 examination during the

calander year 1996, At that tim%}it wace made #ﬁ_clear that the
applicant could nct claim any such cencession fhereafter.

8, |

In view of the above, the applicant is not entitled to

claim any chance to pass 10+2 examination during the calaﬂﬁ@r

year 1997,

9, Hence, the OA is dismissed.
10, No order as tc costs. }
M\j
(B.S.JAI_PARAMESHWAR) (R. RANGARAJAN)
/MEMBER(JUDL.) o MEMBER ( ADMN, )
q/d;q.ﬁ ‘
Dated : The 25th Sept._1998.
{bictated In the COpen Court) ﬂmﬁ/bf
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Cepy to:

1. The Superintendsnt of Pest 0ffices, Karimnagar Division,
Karimnagar.

2, The.Suparintandsntimf Post Uffipes,Khammam'Divigian,Khammam¢,

3. The Chis?_pmst@agtar‘Géneral; A,F.Cirsla,.ﬂydagabaﬂ.

4, One copy te Mr,K.Sudhaekara Reddy,Advocate,CCAT,Hyderabad.
One copy to Nrﬁuﬁﬁajaswara.Raa,Addl.CGSC.QAT,Hyderabad.

ﬁ; One ﬁepy to D.R(ﬂ),CAT’HydgrgbidQ "

7. Dne copy to HBSIP,M(J),CAT,Hydems bad,

8, One duplicate caepy.
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